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Indust-y (Res.)
That in the resolution,—
add at the end—

“and re-employ all the retrench-
ed workers on continuity of s rvice
and prior service conditions”. (1)

Shri Yashpal Singh (Dehra Dun):
Sir, I move my amendment No. 2
That in the resolution,—

for “to take over all tne closed
mills immediately” substitute—

“either to take over all the closed
mi Is or hand them over to co-opera-
tives of the workers employed in these
mills.,” (2)

Shri E. Ramani (Coimbatore): Sir,
I move my amendment No. 3.

That in the resolution,—
after closure of mills” insert—

“partial closure of mills, non-
payment of wages to workers, non-
payment of Employees’ State Insu-
rance and Provident Fund contri-
butions by mills to Government.”
(3)

Shri P. P. Esthose: My resolution
invites the attention of the House to
an important problem which faces the
handloom weavers and textile wor-
kers in this country. The Textile in-
dustrv to day has been engulfed in a
deen rrisis and no improvement what -
soever 15 1n sight. The oldest manu-
facturing and a leading export orient-
ed industry in India is now pleading
for relief from the Government.

The year 1966 witnessed sharp
fall in the production of both yara
and cloth. The total output of yarn
is estimated at 900 million Kg, against
the 939 million Kg, spun in 1965 and
965 in 1964. Similarly the production
of cloth is estimated at 424 crore
met e, compareq to 459 crore met-
1es, in 1965 and 465 crore m-~tres in
1964. The industry has now come to
such a pass that the current level of
production is no more than the begin-
ning of the plan.

During 1966 there has been conside-
rable decline in the machine activity
During first Nine months in 1965, 13,
484 million thousand spindles were

cperatig jn the Srst shift all - ver the
country which went down to 13,17%
mullion thousan? during the ‘corres-
ponding period in 1966. Similar drop
w88 observed ip second and third
shifte also.

with regard to the actual working
inurns the positi 4 was equally bad in
18F6. During the first Nine menths in
1965, 1,86,392 looms were in opera-
tion which came down to 1,81,363
during ahe correspondiing period in
PR )

The total number of workers em-
ployed in the industry during the
months of January to August 1966
was 7,83,000; So, it was about 8, 34,000
in 1965, that is, a decline of 50,000 in
a period of one year. The condition®

have become still worse during the
first three months of 1967. The cot-
ton mill industry in India provides

direct employment to nine lakhs out
of the 45 lakh of industrial workers.
The employment provided by hand-
looms and power looms is estimated
to be between three million to six
million. The 20 million acres which
are under cotton should be sustaining
five to six million growers. If we
throw in the employment provided by
the textile machinery manufacturing
industry, the mijll store manufacturing
industry, the manufacture of textile
chemicals and ancillaries, the total
employment would be roughly about
20 million people.

There are 600 mills in India with
an installed capacity of over 16 mil-
lion spindles and 2,07,000 looms. The
turnover of mills comprises Rs. 500
crores of cloth and Rs. 250 crores of
yvarn. Therefore, this crisis {s bound
to cause concern among a large sec-
tion of the people.

Mr, Speaker: The hon. Member can
continue his speech next time.

17.33 hrs.

MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report
the following messages received from
the Secretary of Rajya Sabha:—
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[Secretary)

(1) In accordance with the pro-
vuaons of sub-rule (6) of
rule 186 of the Rules of pro-
cedyre and Conduct of Busi-
ness n the Rajya Sabha, I
am directed to return here-
with the Rajasthan Appro-
pration (Vote on Account)
Bill, 1967 which was
by the Lok Sabhy at itz smt-
. ng held on the 28th March,
197 and transmitted to the
Eajya Sabha for its rocom-
mendations and to state that
this House has no recommen-
dations to make to the Lok
5ibha 1n regird to the sad
Bilt

{u In accordance with the pro-
visions  of sub~rule (6) of
rule 186 of the Rule, of Pro-
cedure and Conduct of Busi=
ness 1n the Rajya Sabha, 1
am d rected to return herew:th
the Rajasthan Appropmation
Bill 1967 which was passed
by the Lok Sabha at its sit-
ting held on the 28th March,
1867, and transmutted to the
Rajva Sabha for jts recom-
menditions and to state that
this House has no recommen-
iations to make to the Lok
Sabha in regard to the said
an’

11.34 hrs

DISCUSSION RE DEPARTURF O.
MRS SVFTT ANA ALLILUEVA
FROM INDIA TO WEST

Mr 8akerr Dr Lohia will now
start W speech

shn Vasudevan Nair (Pecrmade)
1 want to know whether thig discus-
slon 15 only for half an hour or more
than *hat? Thig dis~us.ion s under
Tule 193 gnd some of us would lke
S0, you can extend the time
two and a half howrs

. Speaker: Dr, ILohia may start
wa shall sew,

i

&
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from Ingia (DL
e U Wiy Wille (wit):
vz N Aol o @R
7 a7 AR S Hd P oty yemr )
TR O X W gy wo

THT WENU, g AHar @ o7 §
TF ACH TAYETAT oft T W gEl aes
T ¥ 1 %% Ay § e  aQv
feft swreor & wiforer & fis g7 areer
wr frerr o1 WA ammar wiy
VAT WOATE  wqat QY ) WA
wTR | WD G i =w @ W o
B A T I qieeT @ W,
AT AT W v e W X O
LI

T WYX VAR o are ¥ |

Fro T AT WEAT : F 7 AT
wmRA Ny ol
o ag 8T TEAT gy 1 welt APt amm

I T g A Wy A
T w3 77 R Y fr g erT o wyely
OF daredlt W1 iy § 1 S@aArar o
qumert WT =W @ & 1 e wEw
TS UF ST AT gAwr ¥ @ o
T W T A sarer e
qe% =it & | A% ¥ quaY wrar wne
T g f O o g e
a g A8 fow wweft, 3w & ¥ fefty
Fedy free #Y ovx we & f g fawar
WA IR R M A aw ¥ A
wgT 78T 2 urw Y ww g i
TOH AT § et TraT W7 wwr
frmez 1 W ¥ 1 tgew o & ety
S W W o) A o
WA A WY arar owrn §, A
f& wre & wtr & vy W), ot fr
o § 7R ¥, Fmtewi w e gt
WET ATAT AT 9T, Fie wred Fray ¥ weree
:!l'l’t fredw oite 7 vy wwyt

WRT WY 4T L ag oyl wer o
fraget 1



